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In the j Central Administrative Tribunal 
Bangalore Bench 

Bangalore 
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We have heard the learned 

counsel for the applicant and the 

learned, Senior Stand ing Counsel 

for Railways. After p.rctracted 

hearirg, the learned counsel for 

the applicant seeks leave to 

wIthdraw this application mentioning 

at the same time that he may be 

allowed liberty to approach this 

Tribunal with another application 

rEspect of any grievanceof his 
I. 	••.,,, 

i this regard. We allow the 
r ( 	- 

) 	:r,quest made by the learned  counsel 
v:.'.. 

and dismiss the application as 
-. tithdrawn. The applicant is given 
,ft 
'1iberty to come up uth a fresh 

application. All the-contentions 

raised herein are left open. In 

the circumstances of the case, 

no order as to costs. 
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